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+ '+ Admit. Call for the records.
Issue notice to show Cause as

to why the interim prder as ‘prayed

for shall not be granted. Returnable

i by 3 weeks. Mr ‘A.Deb Roy, learned Sr.

C.G.8.C accepts notice on behalf of
the respondents., .
‘List on 24.8.2001 for order.
Till the returnable date the order
dated 29.6.2001 disengaging the
applicants shall remain suspended .
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Vice-Chairman

List on 26/9/01 to enable the respondants
to file written atatemsant,
The endsavour shall bs disposed after

receipt of written statement on that day.
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hdjourned on theé prayer QF :
learned counsel for the applicant.
List on 7.3.2002 for hearing.

C
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Heard learned counsel for the

'parties. Hearing concluded.,
Judgement delivered in the open
court, kept in. separate sheets. The

application is allowed to the extent
indicated in the order. No ordey as
to costs. L
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 273 of 2001
Date of decision : This the 7th day of March, 2002.

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman.
Hon'ble Mr. K.K.Sharma, Member (A).

Sri Kameswar Kardong (146)

S/o Rupeswar Kardong,
Village-Birubari,

P.0. Gopinath Nagar,

P.S. Paltanbazar,

Guwahati-16.

District-Kamrup, Assam & 9 Ors.

...Applicants

By Advocate Mr. A.C.Buragohain.and Mr N. Borah.

-versus-

l. The Union of India (Represented
by the Secretary, Department of
Telecommunication).

2. The Chairman-cum-Managing Director,
Bharat Sanchar Limited,
Sanchar Bhawan, New Delhi.

3. The Chief General Manager,
Assam Circle, Telecommunication,
Guwahati-7.

‘4. The General Manager,

Telecommunication, Kamrup
Telecom District, Guwahati-7.

5. The Divisional Engineer,
Central Telegraph Office,
Guwahati-1.

Respondents

By Advocate Mr. A.Deb Roy, Sr.C.G.S.C.

ORDER (ORAL)

CHOWDHURY J.(V.C.).

The applicants are ten (10) in number who are
similarly situated. Leave was accordingly granted upon them

to espouse their cause by a single application. The
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applicants earlier also came before this Tribunal for

conferment of temporary status in O.A. No. 112 of 1998

7’

through their Union. In the said O.A. an interim order was
i.! ' |
@assed on 29.5.1998 directing the respondents not to remove

the members of the Union from service. Pursuant to that

interim order dated 29.5.1998 the applicants were engaged

vl
!
N

and they (#& > continued to work till now. The said 0.A. was

P

%inally disposed of along with others on 31.8.1999 by a

Eommon Judgment and order by the Tribunal directing the

applicants to file representation individually  within a
@eriod of one month from date of receipt of that order and
if such representations are filed, respondents were

éirected to scrutinize and examine each case in
'

o
i S
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consultation with the records. It appears that~ﬁ§%i£:ﬁ‘4
A ™
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their cases were considered and by the impugned order dated

é9.6.200l it was communicated that the applicants did not

Latisfy the eligibility criteria as laid down in the Scheme

Efor conferment of temporary status. By the said .order it
was also informed that they were disengaged as casual

1
labourer with effect from 31.7.2001. By interim order dated
?5.7.2001 the Tribunal suspended the operation of the
‘ ! .

1

ﬁmpugned order dated 29.6.2001. So the applicants are

virtually working under the respondents.

2. The respondents submittedits written statement. In
@he written statement the respondents took the plea that

the applicants were not regularly engaged by the D.E. and

| . . .
Fhey were appointed in contravention of the departmental

?ules. It was also stated that as per order of the Tribunal

%ated 29.5.1998 passed in O.A. No. 112/1998 applicants were

re;engaged on 18.11.1998 after a break of about thirteen

months. According to the respondents break in servicge

ki ' Contd..

== 7.

J



exceeding twelve months is not condonable in any

circumstances as per the circular No. 269-3/92-STN dated

0 21.10.1992 issued by the Telecom Directorate, New Delhi.

. 3. Heard Mr. A.C.Buragohain, learned counsel for the

applicants and Mr. A.Deb Roy, learned Sr. C.G.S.C. for the

' respondents.

4, The respondents though: in the impugned order dated
29.6.2001 stated that the applicants could not satisfy the

eligibility criteria as laid down in the Scheme but itvwas

' nowhere mentioned that the applicants did not complete 240

‘;days of service in any given year. Whatever may be the

ﬁ:feasons the applicants have completed 240 days of service

during all these years. It was also stated in the written
statement that the applicants were disengaged from service

on 30.9.1997 but they were re-engaged on 18.11.1998 in

" view of the order passed by the Tribunal on 29.5.1998 in

' 0.A. No. 112/98. The documents referred to Annexure-A/10

seriés to the rejoinder also épeaks that the applicants
rendered their service continuously. In some of the cases
payments were made to the applicants through private
contractor on the strength of pay order issued by the
Accounts Officer, Central Teleghraph Office on the basis of
a certificate given by the Chief Superintendent, Central
Telegraph Office, Guwahati and 1in Some cases by the Sub
Divisional Engineer and in some of the cases by thé Junior
Telecom Officer but pay order was passed by the Divisional
Engineer;

5. For all the facts and circumstances stated above,
we are of the view that the applicants are working under

the respondents and accordingly respondents are directed to

Contd...
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. consider the case of the applicants sympathetically for
. grant of temporary status as per law. Before concluding Mr.

" A.Deb Roy, Sr.C.G.S.C. submitted that the applicant no. 8 -

Sri Sachin Das (153) is no longer alive and he has expired

.on 11.4.2001. Mr. A.C.Bufagohain, learned counsel for the
: applicants submitted that his name was wrongly shown in the
~application. He did not sign in the Vakalatnama,so the name

of the applicant no.8 may be deleted.

o. The application is allowed to the extent indicated

above. There shall, however be no order as to costs.

[ Sy | J——

(K.K.SHARMA) ‘ (D.N.CHOWDHURY)

Member (A) Vice-Chairman

eyt T
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Q. A NO. ‘1}2 /200_10

'BETWEEN
Sri Kameswgr Kardong & Others,: 4 .+ Applicantse.
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DISTRICT 3 KAMRUP.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3

gy\f

GUWAHATT BENCH,

Ovo CASE NOO /2001.‘.
IN THE MATTER OF 3 |

1. Sri Kameswar Kardong,

(146).
S/0 Rupeswar Kardong,|

Village- Birubati.;

Pe0. Gopinath Nagar,

P.S. Paltanbazar,Guwahati-16,
Dist. Kamrup, Assame

2+ Sri Dhaniram Deka, (147),
S/0 Nirmupam Deka,!
| Q Village- S;hépania,‘P.O.Rangia,s
G\\ P, 8. Rangia,Diste Kamrﬁp. Agsame
3. Sri Kushal Medhi (148),
S/0 Madhab Medhi,!
Village- Bamundi,P.O. Bamundi,|
P.S. Sualkushi,
Dist. Kamrup, Assam..

4. Sri Subhash Barman (149),
VS/O Suren Barman,!
Village~ Tengabari,

P.0. Salmara, P.S. Belsar,

Diste. Nalbari, Assame
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6.

-2 =

Sri Rabin Ch. Bore (150),)
S/0 Kalaram Bero..

Village~- Silakoroibari,

P.O. Changsari,Pe S. Xamalpur,

Dist. Kamrup, Assam.

Sontu Chakraborty (151),
S/0 lLate Sukumar Chakraborty,i

Village~ Lalganesh(Udalbakra

' Goswami 9.c000)'PQo‘LalganQSh'é

7.

8.

9.

10.

PeSe Adadodam."Dist. Kar“mpo ASsafn.'

Guwahati=34.

Sri Niranjan Malakar( 152),
S/0 Kailash Malakar,
Village- Xhudradadhi,.

P.O. Gsruah,

Diste. Xamrup, Assams

Sri Sachin Das,( 153), &7

p_.—-—-———;—’_""—-—’—’— ’
Village- Majgaoen,P.O.Majgaen,.
P.S. Majgaoen,:

Dist. Kamrup,Assame

Sri Champak Talukdar(154),

S/0 Upendra Nath Talukdar,i
Village= New Lewpara,

P.O. Lewhankutha, P.S. Mukalmowa,!
Dist. Nalbari, Assame

Sri Kulen Das (155),

S/0 Rajendra Das, |
Village- Hazu Panpara, P.Ce Hazu,."

P.S. Hazu, Dist. Kamrup, Assame.
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11+ Sri Khargeswar Kalita (156),

5/0 Mitharam Xalita, £§§
Village- Mghari Pasa,

P,0, Mahari Para,

P.S. Goreswar,| |

Dist. Kamrup, Assam.

( Same cause of actioen )

o ole Appl lcantse

1.

2e

3.

4.

Se

The Union of India(Represented by
the Secretary,Department of Tele=-

cammunication).

The Chairman-Cum~Managing Director,:
Bharat Sanchar Limited,’ Sanchar

Bhawan, New Delhi.

The Chief General Managers
Assam Circle, Telecemmunicatien, -

Guwahati=7.

The General Manager,
Telecommunication, Kamrup Telecom

District, Guwahati=7.

The Divisional Engineerw
Central Telegraph Office,!
Guwahati=1.

ee  Respondentse

DETAILS OF APPLICATION s

l. Particulars of the $ 1. Retenchment/Orders dt.
Order against which the  29.6.2001 bearing No.GMT/EST-

Application is made. 179/TS4/00-01/146 to 156,

issued by Divisienal Engineer,



(Admn), O/C/GeM. Telecam,Kamrup.
Telecam District, Guwahati, 'dis-
engaging the petitioners,prospece
tively, wee.f. 31.7.2001, without

/<

shew cause or without following the

provisions of Industrial Disputes

Act, 1947 and Rule of Natural

Justice.

( Copies of the Retrencement Orders
dtd. 29.6.2001 is annexed hereby

marked as Annexure- 'A' series).

2. Jurisdiction ofé The applicants declares that the
“the Tribunals: subject matter of the order against .
|  wh4ch they wants redressal is within
the Jurrisdiction of the Hon'ble
Tribunal Act, 1985,

3e. Limitati@ﬁ ¢ The applicants further declares that
| the application is within the limita~-

tion period prescribed in Sec, 21 of
the Administrative Tribunal Act,1985.

4o Fgc;é of the Casges

a) .V'Thaty thé applicants are citizen of India by birth
and permanent';esident of the Kamrup and Nalbari Districts
and as such they are entitled to the rights and previledges
guranted by the Constitution of India and other relevant
law. The petitioners/applicants belongs to basically

SC/ST communitys.
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b) That, the petitioners/applicants were appointed
since 1-1-90 to indicated in the engagements orders
( Annexure-B) as a casual Mazdoor/labour as a Night
Guard and Farash Cum-W/Man under Divisional Engineer,
Telecom Office, Guwahati Circule for the last several
years and received regular salaries from the aforesaid
office under Telecam Department.
( Some copies of the Engagementof the Casual
 Iabourers vide Memo No.STA=51-CL/96-97/04
dt. 30.10,96 are annexed hereby marked as
Annexure =~ B, Bl & B2 respectively).

e) That, the applicants/petitioners states that an
order on 30.9.97 vide Memo No.STA=51/CD/96~97/18 issued

under the Signature of Divisional Engineer CsT.O.,
Guwahati (Respondent No.5) by which the applicants was
informed that they are retrenched fram their service with
effect fram the afternoon of 30.09.1997,

( A copy of the retrenchment order dte30.9.97

is annexed as hereby marked as Annexure-'C'),

a) That, thé'applicants/petitioners alongwith others
similar situated casual labourers of the Department of
the Telecommunicatimns (Union) has moved this Hon'ble
Tribunal for regularisation of their services by filing
O.As No. 112798 ( All India Telecommunication Unit iné
Orse = Vs~ The Union of India & Ors., Line & Staff and
Group 'D'). The Hon'ble Tribunal had passed an Interim
order dte. 29.9.98 that the members of the applicants
(Union) shall not be removed from their services.

(a copy of the Interim Order of the Hon'ble

' Tribunal dt. 29.5.98 is annexed as hereby

marked as Annexure = ‘D' ).
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e) ‘That, the applicants beg to state that after the
receipt of the gbove interim order on 16.10.98, vide
Memo No, STES-21/160/26 issued by the Govt. of India,
Department of Telecommunication, Assam Telecom Circle,
under the signature of Dy.General Manager (Admn) inter-
alia asked for implementation of Hon'ble Central Adminis=-
trative Tribunal, Guwahati interim order in O.A. No. 107/
98, 100/97, 142/98, 120/98, 114/98, 145/98,131/98,112/98,
141/98 and 118/98. The Chief General Manager T/F North
Telecom Region and others sought legal opinion from the
Advisor, DeO.Te New Delhi which is directed to implement
the Hon'ble Tribunal order dt. 29.5.98 and the earliest
to avoid any contempt proceedings from the Hon'ble
Tribunal.

The legal mpimk opinien reads as follows 3=

2."The question has been raised whether these
applicants can be allowed to work as a casual
labours theeugh they have been removed few
weeks before from the date of the interm

orders."

3.%Technically speakings, stay order against dis-
engaéement or status quo does not direct to
reengage the casual labours and in this view
of the situatien even when re-engagement is
not done, such action can be defended. However,
there is another side of éhe plcture. The
casual labourers are dis-engage witheut giving
a notice of one month or pay in liew therecf
as provided under Sec. 25 F Industrial Dispute

Act, 1947. It is assumed that these casual
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labourers have worked more than 240 days in a -
year and therefore, notice or payment in liew

_thereof is a necesscity".

4. "In case notice or payment ih liew thereof is
absent that the action is illegal and the casual
labours have a right to be reinstated with back
wages. If such order is given by the Central
Administrative Tribunal after full he;ring than
DOT will be required to re-engage the persons
and to pay money for the interim peried even

" though no work could be taken frem the labouners.
Hence, it appears appropriate and beneficial to
DOT that these labourers may be re-engaged. In
Case DDT wishes to dispense with their services
than preper procedure under Sectien 25 F may be

adopted after re-engaging the casual labours."

( A copy of the aforesaid legal opinien order

dt. 16.10.98 will be produce when necessary).

£) That, the applicants/petitioners respectfully
states that thereaftér by Govt. Order No,STA-51/CL/98-99/
LOOSS/05 dt. 10.11.98 issued by Divisiondl Engineer,CeTeOe
Guwahati, the 12 (Twelve) members of the applicants have
been re-ehgaged as a casual labours after the recommenda-
tien of the legal advisor D.O.T. New Delhi, letter No,
1130/LA 98 dte 9.10.98 CeGeMeTe, Assam Circle, XK.TeD.,:
Guwahati Ne. GMT/EST-179/98-99 dt. 13.11.98. The applicants
have accordingly joined in their respective posts.®mX It
may be mentioned that each of the applicants have comple-

ted mére than 240 days work per year even prior to the

/
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the disengagement order dt. 30.9.97 (Anx.~-'8') issued
by the Divisienal Engineer C.T.0. Guwahati

-

L e oA .
""iijﬁL' ! 65?3.4r!i1-72’23%{1%LW13F'01T&U}”
i, I8~ 11-9€ » arnexest o5 aAwnrwourl E_ -
g) That, thereafter, the petitioners has been dis=-

charging their duties continiously'and to the satisfac-
tion of all concern, till date in their respective post

as a Casual Lgbours.

h) That, it may further mentioned that as per the
Rules & Norms of the Department of Telecsmmunications
the petitioners are entitled to be regularised/given
Temporary Status as Casual Labour as they have completed
more than 240 days work every year after their engagement
in the department.

i) That, the petitioeners are surprised and reviewed
an order of retenchment dt. 29.6.2001 bearing No.@IT/EST-
179/STM/00-101/152 from the Divisiondl Engineer (Admn.)
0/0/GsMe Telecom, Kamrup Telecom District, Guwahati=7,:
disengagingvthe petitioners as casual Labours, proespect-
ively with effect from 31,07.2001, as the Department is
"bound to consider only the cases of such eligiable
Casual Labours for conferment of T.S.M. against such

vacancies/works.

3) That, it may be further be mentiened that the said
orders dt. 26.6.2001 indicates that a scruting/vertifica-
tion Committee was formed which has scrutinised/verified
about the no of days o0f engagement year wise and different
Units of the petitioeners & others and the said committee

has submitted report to the Department to the effect that

/
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the petitiéners ® could not satisfy the eligibility
ceiteria as laid down in the scheme for conferment of
T.S.M./Regularigati@n“. Although the said order does

not specify the eligibility eriteria it is understoed
fhat it would men the 240 days engagement per year, as
there is no ether recogpised criteria who regularised the
casual labours. However, the while discarding the peti-
tioners as not eligiable te be regularised as Casual
Labour, no epportunity whatsoever was given to the-peti-

tioner to defend their cases that they were engage more

than 240 days per year. The finding of the Scruting

Committee absolutely illegal and arbitary and violative
of the Natural Justice.
" ( Copies of the certificate issued by the
' Cempetent Authority signing the petitioners
engagement more thatn 240 days per year is
annexed as hereby marked as Annexure- ‘F?'

series )0

k) That, it may be further mentioned that no oppor-
tuhity was given to the petitioners te show that they
were engaged1nore than 240 days per year by the Scruting
Committee. The finding is one sided and violative of
Rules of natural justice. The Scruting Committee has
already taken as unilateral deciéion ignoring the fact

that the petitieners worked more than 240 days as year.

‘ fhe finding of the Scruting Committee is absolutely ell-

egal and arbitary. The report also vague as it had not

" speltout what is "eligibility Criteria®s



1) That, the petitioners also respectfully stated
that while the casual laboursvengage and disengage by
Divisional Engineer, C+TeOs Guwahati who is the dis-
burshing Officer of the same establishment, it is
found that now their being disengage by Divisisnal
Engineer(Admn.), who is the officer of the same status
but of the different eét;blishment, who has got neo
connection with the requirements of work or necessity
of engagement of or dis-engagement of casual labourers

at Divisional Engineer of Ce.T.O. office establishment.

Se GROUNDS FOR RELIEF WITH LEGAL PROVISION 3

5,1, For that, prima-ficie the action/inaction en the

part of the respondents is illegal so far as retrencement

of the'service of the applicants is concerned that too
without assigning any reason and hence the same is

liable to be set aside and quashed.

5¢2¢ For that, the denial of benefit of the scheme to
the casual labours whom the applicants Uhion'represent
in the instant case is prima-facie illegal and arbitary

and some is liable to be set aside and quashed.

S5e3e For that, it is thevsettled law that for who
some principles have been laid down in Judgement exten-
ding certain set of employees, the said benefits are
required to be extended to the similarly situated

employees without requiring them to approch the court

again and again. The Central Govt. should set and example

of a model employees by extending the said benefit to

the applicantse

£
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5S¢4« For that, the discrimination meted out teo the
members of the applicants is not extoending the benefit
of the scheme and in not treating him as per with posted
employees is violative of Article 14 & 16 of the Consti-

tution of India.

556 For that, the Respondents could not have deprived
of the benefits of aforesaid scheme which has been appli-
cable to their feilow employees which is also vicelative
of Artidlé 14 & 16 of the Constitution of Indiae

5.6+ For that, the issuance of the order dt.29.6.2001
by the respondents so far it relates to retrencement
of the services of the applicants is illegal, arbitrary .

and violative of the principles of natural justice,

57+ For that, in any view of the matter the action/
inaction of the respondents are not sustainable in the

'eye of law and liable to be set aside and quashed.

6. DETAILS OF REMEDIES EXHAUSTED 3

That, the applicants declare that they have
exhausted all the remedies available to them and there

is no alternative remedy available to them.

7o MATTERS NOT PREVIOUS FILED OR PENDING IN ANY

OTHBR _COURT 3

That, the applicants further declare that some
similarly situated casual labours of the Department of
Telecommunicatisn(Unien) has moved this Hon'ble Tribunal
for regularisation of this services by filing OcAell2 of
1998 ( All India Telecom Employees and Ors. = Vs = Union

of India and ors). The Hon'vble Tribunal by Judgement
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has discussed the relevant notification issued by the
Department of Telecammunicatien propoesing to caonfer
Status of Temporary employees and confirm them phase
wise. Thefeafter. the some of the employees were regd- _
larised by terminating services of the applicants in a

most illegal and arbitary manner.

8. RELIEF SOUGHT FOR $

Under the circumstances stated above, the _
applicants most respectfully prayed that the instent
applicants be submitted, records be called for and after
hearing the parties on the course or courses that may
be shown and on persual the records pe grant the full

reliefs to the applicants.

8.1s To se=t aside and quash the retrencement order

dt. 29.6.2001 in case the respendents terminate his

service in the light of the said order.

-

8.2+ To direct the respondents to extend the benefits

of the apolicants and te regularise his services.

8.3, To direct the respondents to allow the applicants

to centinue in of théir'respective services.

Se4de. Te direct the respondents to extend the benefits
of their scheme to the applicants particularly who have
joined in thé year 1994 taking in to consideration the

Hon'ble Ernakulam Bench Judgment and to regularise his

servicese.

8.5 Cost of the applicatioene
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8.6+ Any 9ther relief/reliefs to which the applicants
is entitled to under the facts and circumsténces of the

case and deem fit and propere

9. INTERIM ORDER PRAYED FOR 3

Pending dispesal of this applicatien the
applicants pray for an interim order directing the
respondents to allow the applicants to eontinue in his
post of casual labours in the Telecommunication Depart-
ment as Night Guard and Farash Cum-W/Mans 146 to 156

till the disposal of this original applicatien.
100’

11,  PARTICULARS OF I¢PsQ.

1) I.P.0. 1\/10. 3 é@y??/g/.;
2) DATE s Jlo—2-~-2060/

3) PAYABLE AT $ GUWAHATI,

12. LIST OF ENCLUSUSERSS

As stated in the ' INDEX ‘',

- Verification =
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«-VERIFICATIONG

I, Syi Kameswar Kardong, S/0 Rupeswar Kardong,
aged about 31 years, working as Casual Mazdcer in the
office of the Telecemmunication Departaent, Xamrup,

. under the Divisional Engineer, Telegraph Officeﬂ
Guwahati, do hereby verify and state that the statements
made in paragraphae 9[5{/ 8 g 4“" ,4‘7";—*‘,——-‘;7;1-_,/4 ya
and those made in paragrachs <&, D £, ;:; ,,;,/,-} T

are matters of records which I believes to be true and

rests are my humble submissions before this Hon'ble

Tribunal.I have not suppressed any material facts.

And I sign this verificatien on this day of
oo"’ZSMQf JulYQ._ 20010

KWW

APPLICANT ,
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By Regd. Postor
Through Peon Book

BHARAT SANCHAR NIGAM LIMITED
(A Govt. of India Enterprise )
OFFICE OF THE GENERAL MANAGER TELECOM

"KAMRUP TELECOM DISTRICT
GUWAHATI-781007.
NO. GMT/ESTA79/TSM/'00-'01/146 Dated at Guwahati, the 29-06-200].
To -

ri Kameswar Kardang, C/O Shri Rupeswar Kardang,
Vill: Birubari,P.O. Gopinath Nagar,Guwahati-781016,
Dist - Kamrup(Assam).

As you are aware that as per direction given by Hon’ble CAT, Guwahati Bench,
Guwahati in OA Nos. 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98, 136/98, 141/98,
142/98, 145/98, 192/98, 223/98, 269/98 and 293/98, the department constituted verification
committees for different SSAs/ Units under the circle for conducting detailed verification
/scrutiny about the no. of days of engagement year-wise in difforent units / offices and also to
collect proof / evidence for such casual laborer including yourself. The committeo verified all the
documentary as well other proof from the various units/ offices and also personally interviewed
such casual laborer including you on 10-04-2000. In our office / SSA, the committee comprised
of three members namely (1) Shri A. S. Choudhury, / Shri S.C. Tapadar, DE(Admn.) O/Q the
GMT/KTD/ Guwaliati (2) Shri N. K. Das, C.A. O (Cash), 0/O the GMT/KTD/ Guwahati (3)
Shri G. C. Sharma, ADT (Legal), 0/0 CGMT/ Guwahati,

The aforesaid committee submitted its report to the Department detailing all
about their finding / proof against each casual laborer including you. The detail of such scrutiny
report is enclosed and fumished herewith as in annexure for your information.

Under the above circumstances as you could not satisfy the eligibility criteria as
laid down in the Scheme for conferment of TSM/ Regularisation, your case could not be®
considered favorably. Please take notice that you have been disengaged as casual labourer w.e.f
31.07.2001 as the Department is bound to consider only the cases of such eligible casual
labourers for conferment of TSM against such vacancies / works. This is done in accordance

with the Hon’ble Tribunals order/ and also the stay / statuesque that was directed to be
maintained.

Head }vfssmm)

_’3','!3‘_’1\'.','1 N AR B /IS
R R T
Copy to : Kagrup .0 ; Pt
o N ypor nrd
The C.G.M.T., Assam Circle, Guwahati : Chovehati--1

for favour of information w.r.to his office letter No.STES-21/160/74
2. The DE,CTO. Panbazar,Guwahati-1,
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By Regd. Post or

rough Peont Book

- - BHARAT SANCHAR NIGAM LIMITED
: : ‘ (A Govt. of India Lnterprise )
v OFFICE OF THE GENERAL MANAGER TELECOM
KAMRUP TELECOM DISTRICT
' GUWAHATI-781007, _ |
NO. GMT/EST, YTSM/'00-'01/147 Dated at Guwahati, the 29-06-200].
To -

firi Dhaniram Deka, C/O Late Nirbhayram Deka,
Vill: Chaparia,p.0. Rangia,
Dist - Kamrup(Assam).

collect proof / evidenée for such casual laborer including yourself. The committee verified all the
documentary as weil other proof from the various units/ offices and also personally intorviewed
such casual Jaborer including you on 10-04-2000. In our office / SSA, the committee comprised
of three members namely (1) Shri A. S. Choudhury, / $hri S.C Tapadar, DE(Admn.) 0/0 the
GMT/KTD/ Guwahati (2) Shri N, K Das, CA. 0 (Cash), /0 the GMT/KTD/ Guwahati (3)
Shri-G. C. Sharma, ADT (Legal), 0/0 CGMT/ Guwahati. ' _

‘ The aforesaid committee submitted jts report to the Department detailing all
about their finding / proof against each casual laborer including you. The detail of such scruti
Teport is enclosed and furnished herewith as in annexure for your information, -

: Under the above circumstances as you could not satisfy the eligibility criteria as
laid down in the Scheme for conferment of TSM/ Regularisation, your case could not be
considered favorably. iPlease take notice that you have been disengaged as casual labourer wef
31.07.2001 as the Départment is bound to consider only the cases of such eligible casual

. This is done in accordance

ny

Head Unit
- &lsloral Dnement (Ao

Q0 G Ualecain
' Ramrup Toleom sty
P p . . . Cinvntymey 9
The C.G.M.T., Assam Circle, Guwahati ’

for favour of information w.r.to his office letter No.STES-21/160/74
2. Thke DE,CTO, Panbazar,Guwahati-1,

Copy to :

@:‘;‘5' - .
o
Certified to be true copy
Advecato
SHENATURE ¢ FANE GO LLLEE MENMBERS
. ROV At : ‘ s
ADT (Circle office Memhesy S A () D A
(3l thae 6% 2y

- .



L =/ Z -~ Annezceve — /lé_ X
» o o | |
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& - : : Jhrough Pean Book s
BHARAT SANCHAR NIGAM LIMITED | - S
(A Govt. of India Enterprise) B L
OFFICE OF THE GENERAL MANAGER TELECOM
- KAMRUP TELECOM DISTRICT
. : ‘ GUWAHATI-781007.
NO. GMT/EST-179/TSM/'00-'01/148 - Dated at Guwahati, the 29-06-2001.
To _ o R
\A Kushal Medhi, C/O Shri Madhab Medhi,

Vill & P.0: Bamundi, :
Dist - Kamrup(Assam).

. As you are aware that as per direction given by Hon’ble CAT, Guwahati Beneh,
Guwahati in OA Nos. 107/98, 112/98, 114/98, 118/98, 120/98, 131798, 135/98, 136/98, 141/98,
142/98, 145/98, 192/98, 223/98, 269/98 and 293/98, the department constituted verification
committees for different SSAs/ Units under the circle for conducting detailed verification
/scrutiny about the no. of days of engagentent year-wise in different units / offices and also to
collect proof / evidence for such casual laborer including yourself. The committee verified all the
documentary as well other proof from the various units/ offices and also personally interviewed
such casual laborer including you on 10-04-2000. In our office / SSA, the committee comprised
of three members namely (1) Shri A. §. Choudhury, / Shri S.C. Tapadar, DE(Admn.) O/O the
GMT/KTD/ Guwahati (2) Shri N. K. Das, C.A. O (Cash), 0/O the GMT/KTD/ Guwahiti (33 .
Shri G. C. Sharma, ADT (Legal), 0/0 CGMT/ Guwahati. s
: The  aforesaid committee submitted its report to the Department detailing alf
about their finding / proof against each casual laborer including you. The detail of such scotiny
report i$ enclosed and fumished herewith as in annexure for your mformation, _
Under the above circumstances as you could not satisfy the eligibility criteria as
- laid down in the Scheme for conferment of TSM; Regularisation, your case could not be-
considered favorably. Please take notice that you Have been disengaged as casual labourer w o f
31.07.2001 as the Department is bound to consider only the cases of such eligible casual
labourers for conferment of TSM against such vacancies / works. This is done in accordance

~ with the Hori’ble Tribunals order/ and also the stay / statuesque that was directed to be
~ maintained. ‘ _ '
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The C.G.M.T., Assam Circle, Guwahati-

for fﬁvour of information w.r.to hig office letter No.STES-21/160/74
2, The DE,CTO, Panbazar,G_uwnhaﬁ-l. ‘ '
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By Regd. Postor
Through Peon Book

BHARAT SANCHAR NIGAM LIMITED
_ A (A Govt. of India Enterprise )
OFFICE OF THE GENERAL MANAGER TELECOM

KAMRUP TELECOM DISTRICT
o GUWABATL781007. .
NO. GMT/EST-+79/TSM/ 00- "01/149 Dated at Guwahati, the 29-06-2001.

% ;ﬁ*Siibhﬁs Barman, C/O Shri Surendra Nath Barman,
Vill: Tengabari,P.0. Solmara.
Dist™ Nalbari.(Assam),

A As you are aware that as per direction given by Hon’ble CAT; Guwahati Bench,
Guwahati in OA Nos, 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98, 136/98, 141/98,

collect proof/ évidence for such casual laborer including yourself. The committee verified alf the

docuttientaty as well other proof from the various units/ offices and also personally interviewed . :

such casual laborer including you on 10-04-2000. In our office / SSA, the commitice comprised
of three members namely (1) Shri A. S. Choudhury, / Shri $.C. Tapadar, DE(Admn.) 0/0 the

GMT/KTD/ Guwshati (2) Shri N. K. Das, C.A. O (Cash). 0/0 the GMT/KTD/ Guwahati (3) = '

Shri G. C. Sharma, ADT (Legal), 0/0 CGMT/ Guwahati S

~ The aforesaid committee submitted its report to the Department detailing il
about their finding / proof against each casual laborer including you. The detail of such serutiny
report is enclosed and fumnished herewith as in annexure for your information.

Under the above circumstances as you could not satisfy the eligibility criteria as
laid down in the Scheme for conferment of TSM/ Regularisation, your case could not be®
considered favorably. Please take notice that you have been disengaged as casual labourer w.o f
31.07.2001 as the Department is bound to consider only the cases of such eligible casual
laboursts for' conferment of TSM against such vacancies ./ works. This is done in accordance
with the Hofi'ble Tribunals order/ and also the stay / statuesque that was directed to be
maintained.’ '

; Uni '
Oiles'?gna!: Enmnece {Admn
Co . - O10] G.M. Telacom
S * Ramrup Teleecom Distrier
The i fati ~ Guwnhati~7.
The C.G.M.T., Assam Circle, Guwaliati Quwahati

for favour of information w.r.to his office letter No.STES-21/160/74
2, The DE,CTO, Panbazar,Guwahati-1,

Copyto:
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§
By Regd. Post or
Ihrough Peon Book

BHARAT SANCHAR NIGAM LIMITED
{4 Govt. o India Enterprise )
OFFICE OF THE GENERAL MANAGER TELECOM
KAMRUP TELECOMN DISTRICT
‘ _ _ GUWAHATI-781007.
NG, GAMT/ESpA4" 7% TSM/00- "01/150 Dated at Guwahati, the 29-06-2001.
To /‘A ' ’

/,/§i;ri Rahin Ch. Bero, C/O Late Kaiaram Boro,
“" Vill: Sila, F.0.Changshari, .
Dist - Kamrup(Assam),

As you are sware that as per direction given by Hon'ble CAT, Guwahati Bench,
-Guwahati in GA Nos. 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98, 136/98, 141/9%,
142/98, 145/92, 192/98, 223/93, 269/98 and 293/98, the department constituted verification
committees for different SSAs/ Units under the circle for conducting detailed verification
‘scruting abont e no. of days of cagagement year-wise in different units / offices and also to
collect 37007 / evidlence for such casual iaborar including yourself. The committes veritiad all the
documentary as well other proof from the wurioue units/ officos and also personelly interviewed
such easual laberor including you on 10-04-2000 In ous offico / SSA, the committee comprised
of three members nomely (1) Shri A. S, Choudhury, / Sha S.C. Tapadat, DE(Admn.) O/C the
CGMT/KTD/ Guwahati (2) Shri N. K. Pas, C.A. O (Cash), 0/0 the GMT/KTD/ Guwahati 3)
Hhiiay. O Shamma, AT (Legal), /0 TGMT/ Guwahati,

The afcresaid committen submitted fig repoit to the Department detailing af!
about their finding / proof against each casual laborer including you. The detail of such scrutiny
report is enzlosed and famished herewith 2 in annexure for your information.

Undzr the above circumstances as you could nat satisfy the eligibility criteria as
la:d down in the| Scheme for conferment of TSM/ Regularisation, your case cculd not be

. consideted farora{?ly. Please take notice tint you have been disengaged as cosual labourer w.o f
31.67.2001 as the Deparunent 13 bound to cansider only the cases of such chigible casuai
ndourery for contferment of TSM aguinst such vacancios / works. This is done in accordance
with the ifon’bie] Tribunais order/ and alee (b tiay / statissque that was directed to be
maintzined. '

~
.”.Hl(?ﬂd J\g&/ Uﬂitg LAV

[ T N D T
- Copy to: Gy g
. ‘The £.G.M,T,, Assan Circle, Guwahati .
Lt favour of bridomadicn w486 his office letter No.STES-21/160/74
. 'th‘;e DE,CTO. PanhararSuwathati-f,
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. Adveecate



Anmnexvre - Ao '

- By Regd. Post or
- Through Peon Book
BHARAT SANCHAR NIGAM LIMITED ) g
(A Govt. of India Enterprise ) b

ol OFFICE OF THE GENERAL MANAGER TELECOM

. B KAMRUP TELECOM DISTRICT .
C GUWAHATI-781007. |

.- NO. GMT/EST-179TSM/'00- '01/151 Dated ar Guwahati, the 29-06-2001.

f' "“'. ' TO ‘c‘

ri Santu Chakraborty, C/O Late Sukumar Chakraborty, .
Vill: Udalbakhra,Guwahati. S
Dist - Kamrup(Assam).

L]

As you are aware that as per direction given by Hon'ble CAT, Guwahati Bench,
Guwahati in OA Nos. 107/98, 112/98, 114/98, 118/98, 120/98. 131/98, 135/08, 136/98, 141/98,
142/98, 145/98, 192/98, 223/98, 269/98 and 293/98, the department constituted verification
committees for different SSAs/ Units under the circle for conducting detailed verification
/scrutiny about the no. of days of engagement vesr-wise in different units / offices and also to
collect proof / evidence for such casual laborer mcluding yourself. The committee verified all the
documentary as well other proof from the various units/ offices and also personally interviewed
such casual laborer including you on 10-04-2000. In our office / SSA, the committee comprised
.. of three membersinamely (1) Shri A. S. Choudhury, / Shri S.C. Tapadar, DE(Admn)) O/7; ‘e :
GMT/KTD/ Guwahati (2) Shri N. K. Das, C.A. O (Cash), O/O the GMT/KTD/ Guw= - - ‘
Shri G. C. Sharma, ADT (Legal), 0/0 CGMT/ Guwahati. R
¥ - The aforesaid committee submitted its report to the Department detauwng ail -5'-?'fgr o
about their finding / proof against each casual laborer including you. The detail of such scrutiny. ., ¢ L
report is enclosed and furnished herewith as in annexure for your mformation. B
v , Under the above circumstances as you could not satisfy the eligibility criteria'as = 1) i
- laid down in the.Scheme for conferment of TSM/ Regularisation, your case could mot,be |
. considered-favorably. Please take notice that you have been disengaged as casual labourer we f *'* EREN
' 31.07.2001 as the Department is bound to consider only the cases of such eligible casual poy
- labourers for conferment of TSM against such vacancies / works. This is done in accordance R

with the Hon’ble Tribunals order/ and also the stay / statuesque that was directed to be v' cfat
maintained. , : : ﬁ
'
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By Regd. Post or S
e Through Peon Beok - ‘
~ BHARAT SANCHAR NIGAM LIMITED R AR -
. . {A.Govt. of India Enterprise ) _ o R |
OFFICE OF THE GENERAL MANAGER TELECOM U
| . KAMRUP TELECOM DISTRICT Lo R |
'GUWAHATI-781007. - A

" NO. GMT/ES.
To

9 TSM/'00-'01/152 Dated at Guwahat, the 29-06-2001,"
Shri ﬁiranjan Malakar, C/O Shri Kailash Malakar, - o

Vill: Khudradadhi,P.0: Gerua, R
Dist - Kamrup(Assam). S

* g

© As you are aware that as per direction given by Hon’ble CAT, Guwahati Bench
Guwahati in OA Nos. 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98, 136/98, 141/98,

142/98, 145/98, 192/98, 223/98, 269/98 and 293/98, the department constituted verification :
~committees for different SSAs/ Units under the circle for conducting detailed verification ¥

/scrutiny about thé ho. of days of engagement year-wise in different units / offices and afso to
collect proof / evidence for sitch casual laborer including yourself. The committee verified alf the
documeitary as well other proof from the various units/ offices and also personally interviewet
such casual laborer including you on 10-04-2000. In our office / SSA, the committee comptised
of three imetiibers fiamely (1) Shri A. §. Choudhury, / Shri S.C. Tapadar, DE(Admn.) 0/0 the s
GMT/KTD/ Guwahati (2) Shri N. K. Das, C.A. O (Cash), O/0 the GMT/KTD/ Guwahati. (3)° P
Shri G. C: Sharma, ADT (Legal), O/0' CGMT/ Guwahati. _ . : '
~The aforesaid committee submitted its report to the Department detailing all
about their finding / proof against each casual laborar including you. The detail of such scrutiny
report is énclosed and furnished herewith a in annexure for your information. '
~ Under the above circumstances as you could not satisfy the eligibility criteria as
laid down in the Scheme for conferment of TSM/ Regularisation, your case could not be *
considered favorably. Please take notice that you have been disengaged as casual labourer w.e.f -
31.07.2001 as the Department is bound to consider only the cases of such eligible casuat R
labourer$ for conferment of TSM against such vacanciss / works, This is dono in accordance .- R
- with thé Hon'ble Ttibunals order/ and also the stay / statuesque that was directed to be .

" maintained.
} . ; ]
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The C.G.M.T., Assam Circle, Guwahati , ' I

~ for favour of information w.r.to his office letter No.STES-21/160/74
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By Regd. Post or
Yhrough Peon Book
BHARAT SANCHAR NIGAM LIMITED _ : -
(A Gowt. of India Enterprise ) SRR
OFFICE OF THE GENERAL MANAGER TELECOM .}
: KAMRUP TELECOM DISTRICT
‘GUWAHATI-781007. '
Dated at Guwahati, the 29-06-2001,
ri Sachin Das, C/0 Laté Bisweswar Das,

© Vill: Majgaon,P.0: Dopdar,Guwahati-781030 v

such casual laborer including you on 10-04
of throe membets namely (1) Shri A, S

Dist - Kamrup(Assam),

As you are éware tha

t as per direction given by Hon’ble CAT, Guwahati Bénch,
Guwahati in OA Nos. 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98, 136/98, 141798,
145198, 192/98, 223/98, 26998 and , f

Choudhury, / Shri S.C. Tapadar, DE(Adinn.) 0/O the
GMT/KTD/ Guwahati (2) ShriN. K. Das, C.A. O (Cash), 0/0 the GMT/KTD/ Guwahati - (3)
Shri G. C. Sharma, ADT (Legal), O/0 CGMT/ Guwahati,

The aforesaid committes subm

: itted its report to the Department detailing all
about thoir finding / proof against each casual Ia

feport is enclosed and fumis

Under the ai
laid down in the Scheme .

Copy to :

borer including you. The detail of such scrutiny
hed herewith as in annexure for your information.

bove circumstances as you coul

aged as casual labourer w e f
cases of such eligible casual
- This is done in accordance

e that was directed to be

nit
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O/01 1288 Telecom
: Ramrup Teincam Disteoe
' | i ahati Grveahatiom1,
The C.G.M.T., Assam Circle, Guwahati Chnveabat

for favour of information w.r.to his office letter No.STES-21/160/74
The DE,'CTO', Panbazar,Guwahati~1.
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L : Bv Regd. Postor (;)
- S ~ Thropgh Yeon Yonk
BHARAT SANCHAR NIGAM LIMITED
(A Govt. of India Enterprise }
3 OFFICE OF THE GENERAL MANAGER TELECOM
§ : KAMRUP TELECOM MMSTRICT
GUWABATI-781007.
L NO. GMT/W ~179/TSM/'00-'01/154 Pated at Guwahati, the 29-06-200].
' To
' /Sgwi Champak Tatakdar, C/Q Shri Upendra Nath Talukdar,
" Vill: New Lowpara,P.0: Loharkatha

wo Dist - Nalbari(Assam).

43 As you are aware that as per direction given by Hon’ble CAT. Guv.ahat Heoe
Cuwahan in OA Nos. 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98, Wm RE
| . 142/98, 145/98, 192/98, 223/98, 269/98 and 293/98, the department constituted verie

“. committees for different S5As/ Units under the circle for conducting detailod veoiiesi
i Iscrutiny about the no. of days of engagement year-wise in different units / offices and ol

. collect proof / evidence for such casual laborer inchuding yourself. The committes verifion alf the
% documentary as well other proof from the various units/ offices and also persanally inteiviey..
t such casual laborer including you cn 10-04-2000. In our office / $SA, the commitice coapits
" of three members namely (1) Shri A. S. Choudhury, / Shri 8.C. Tepadar, DE{Admucd (701 -

. OMT/KTD/ Guwahati (2) Shii N, K. Das, C.A. O (Cash), O/C the GMT/KTD/ Guwahati
- ShriG. C. Sharma, ADT (Legal), 0/0 CGMT/ Guwahats.

- The afoacsmd committee submitted its report to the r‘cp"mrnn deenily
about their finding / proof against each casual laborer including you. The detail of wici - cis
1eport is enclosed wnd fumished herewith as in annexuie for your information. '

“Under the above circumstances as you could not satisfy the eligilabt, - o
Jaid down in the Schems for conferment of TSM/ Repularisation, your case ~oul’ av
considered favorably. Please take notice that you have besn disenpaged as casual b i
31.07.2001 as the Department is bound to consider only the cases of such cliibd- ¢ -

ey labourets for conferment of TSM against such vacancies / works. This is dona b
A with the Hon’ble Tribunals order/ and also the stay / statuesque that was directed o
maintaned.

) N
5 ﬂead)l ﬂ)(m’ Unit
(i (1 pta EAREEPRIN
zj oo
Copy to: - R
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By Regd. Postor
Through Peon Book

BHARAT SANCHAR NIGAM LIMITED
: (A Gowt. of India Enterprise )
OFFICE OF THE GENERAL MANAGER TELECOM
' KAMRUP TELECOM DISTRICT
: , GUWAHATI-781007. :
NO. GMT/EST-179/TSM/'60-'01/155 Dated at Guwahati, the 29-06-2001.

To

Shiri Kulen Das, C/O Rajendra Das,
~ Vill: Hajo Panipara, P.O: Hajo.
‘Dist - KMrup(ASSnm).

- As you are aware that as per direction given by Hon’ble CAT, Guwahati Bench,
Guwahati _in OA Nos. 107/9_8,' 112/98, 114/98, 118/98, 120/98, 131/98, 135/98, 136/98, 141/98, '
142/98, 145/98, 192/98, 123/98, 269/98 and 293738, the department constituted verification -
committess for different SSAs/ Units under the circle for conducting detailed verification Jscrutiny
about the 1o, of days of engagement year-wise in diffcrent units / offices and also to coliect proof /
evidence for such casual laborer including yourself. The committee verified all the documentary ad
well other proof from the various units/ offices and also personally interviewed such casual labor‘cf
including you on 10-04-2000. In our office / SSA, the committce comprised of three members namely
(1) Shri A. S. Choudhury, / Shri S.C. Tapadar, DE(Admn.) O/O the GMT/KTD/ Guwahati (2) Shri N,
K. Das, C.A. O (Cash), O/O the GMT/KTD/ Guwahati (3) Shri G. C. Sharma, ADT (Legal), 0/0
CGMT/ Guwahati. , ' -'

The aforesaid commitice submitted its report to the Department detailing all about RS 55
heir finding / proof against each casual laborer including you. The detail of such scrutiny report is S
enclosed and furnished hefewith as in annexure for your information. : RS P
‘Under the above circumstances as you could not satisfy the eligibility criteria as laid s Y
down in the Scheme for conferment of TSM/ Regularisation, your case could not be considercd

15
favorably. Please take notice that you have been disengaged as casual labourer w.ef31.07.2001 as ¢ ;
the Depaitrhent is bound to consider only the cascs of such cligible casual labourcrs for conferment of E ",
TSM agaifist such vacancies / works. This is don in accordance with the Hon'ble Tribunals ordes/ -~ = 7 Ji
and also tho stay / statuesquic that was directed to be maintained. - B 14
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Copy to: ‘ . ‘ Ramrup Felagom Diﬁtrmi . ,\
The C.G.M.T., Assam Circle, Guwahati Quwahsti—7 ' N
for favour of information w.r.to his office ketter No.STES-21/160/74 . ik

3. The DE,CTO. Panbazar,Guwahati-1. | : |
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By Regd. Postor
i

BHARAT SANCHAR NIGAM LIMITED
.. (A Gow. of India Enterprise)
. OFFICE OF 'YHE GENERAL MANAGER TELECOM }
o " KAMRUP TELECOM DISTRICT - ' e
R o GUWAHATE-781007. R
NO. GMT/EST- 9/TSM/00-'01/156 Dated at Guwahati, the 29-06-2001.
To

§liri Khargeswar Kalita, C/O Late Mitha Ram Kalita,
"Vill: Natbkushi Khairabari, P.O: Maharipara.
“Dist - Kamrup(Assam).

7 As you are aware that as per direction given by Hon'ble CAT, Guwahati Bench,
Guwehati in OA Nos. 107/98, 11298, 114198, {1898, 12098, 131/98, 135/98, 136/98, 14198,
142/98, 145/98, 192/98, 223/98, 26998 and 293/98, the department constituted verification
commiltoes for different SSAs/ Units under the circle for conducting detailed verification /scrutiny
about the no. of days of cngagement year-wise in different units / offices and also to collect proof /

oviderice for such casual laborer including yourself. The committee verified all the docusentary a8 -

well other proof from the various uniits/ offices and also personally interviewed such casual laborer
including you on’ 10-04-2000. Th our office / SSA, the committee comprised of three members namely
(1) Shri A S, Choudhury, / Shri S.C. T apadar, DE(Adrn.) 0/0 the GMT/KTD/ Guwahati (2) Shei N.
K. Dias,: C.A. O {Cash), 0/0 the GMT/KTD/ Guwohati (3) Shri G. C. Sharma, ADT (Legal), 0/0
CGMT/ Guwahatt. E

their finding / proof against cach casual {aborer including you. The dotail of such scrutiny report is |
enclosed and furnished herewith as 1 annexure for your information. '

:

The aforesaid committee submitted its‘report to the Department detailing i;l_i about \\
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Under the above circumstances as you could not satisfy the eligibility criteria a&i; loid o

down in the Scheme for conferment of TSM/ Regularisation, your casc could not be considered
favorsbly. Pleasc take notice that you have beon disengaged a8 casual labourer w.e.f 31.07.2001 as
tho Department is bound to consider only the canes of such cligible cnsual labourers for conferment of
TSM against such vacancics / works. This is done in accordance with the Hon'ble Tribunals ordet/
and also the stay / staluesque that was directed to be maintained. ;

f
i M it.
D!vei%?ona! !:ngm'::et (A4msh
0/01 G.M. Te’!gcom

Copy to Kamrup ’I'c\cc’om}big’trm(: B }',_
The C.G.M.T., Assam Circle, Guwahati ‘ (?““"‘hmf"v L
for favour of information w.r.te his office letier No.STES-21/160/74

2. . The DECTO. Panbharar,Guypsimtt-1.
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- ANNEXURE = D

N Govt. of India D
Department of Telecommunications,
Office of the Chief Superintendent,CTO, Guwahati.
NO,SPA-51/CL596-97/04  Dated at Guwahati,the 30.10,96.
TOo , \ ,‘ o :
The Telecom District ﬂanagoro ' C ‘

(P &'A Section), Kamrup Te-ecam District.
Ulubari, Guwahat1-7a1oo7. s coo

{ For attn. of Sri M.Ca Baruah, DeE. (PxA) o1). Co
Sub s~ Engagement of Casual Labours. = | .
Refs- Youx: letter No.TWEST-179/96-97/45 Gte25+9.96¢ _-

S A st of Lasual Ldbours engaged in ‘the Telegraph
Actlvity Area under Kamrup SSA is [urnished under enclosed
Annexure -1,

- - In view of the acute shortage of Group-D staff as
furnish below, only 22 Casual Labours have been engaged to run
tha smooth fuactioning of works of different units of Telegraph
activity area under Kgnrup SSA(CT)/4 T.0s I 7 T/Cs).

L1) T/Man (O/D) & (£/D), Gateman & RM(Engge) e.. . . 19
\ -Shortage as per sanctioned ‘strengthe o
n) T/1an(0/D) & (I/D) in T+O.Ulubari as per .. 5

justification but not yet sanctioned.

i1i) RW/TFC) as per CGMI/Guwahati letter No,TIUI-,., 19
1/3/95-96 dtd. 19.4.95(Copy enclosed) - -
‘for 7 Telecom Centrres vix, Dispur, Gi Rly.
Station, Borjhar, Arrival Terminal & Departure
Tarminal, Kahilipara, Panbggar & Gauhati High

, Court & % Te0g Viz. Aaligaon.ﬂoonmati &

Tota 43

: "7 4v) Antiecipated vacancy after training &
' ' - pesting of Group~D staff as Phone Mache
anices, es , ©64

All the 43 posts of Group=D staff are lying vacant
in. this Telegraph activity area under Xamrup SSA.
In this connection, it may be astated that the Cagual
Mazdoors under Srl.No, 1 to 6 of Annexurc~I hava been eagaced to
meet vD tho acute shortage of GP-D staff in CTO/TOs & TCs prior
to; January/93. Now, their engagement have been confirmed letter
o, RRFC~13/RE dtd.23.12.92 and No. TTUI=1/3/95-96 dtd.18.4.95
‘(Coples eaclopsed).
- Casual Maz49ors under Srl.No.7 to 22 of Annexure~I have
been engaged as per instructions of CGMT/Guwahati letter cited
above to meet up the requirement of work load due to a paucity
Of GP-D gtaff. ’
" Apart frar the gbove vacaicies, saother 54 pdsts against of
Group~D are likely to be vacent after appointment of qualifvpa
staff for FPhone Mechanics. \\

"Cartifi @ that the minimun Casual Mazdoors engaged in

CT0/T0s & TCs of this Telegraph activity area under

Kanrup SSA are essential for sm smooth functioning of works

of the units”.

84/~ Illegible -
33/10/96
Chief Superinfaandent,

Enclos-1) Aanexure-I, CeTe 0 Guwahati=781001.
Copy t0 3- The -A.0. CTY/Cl,

Cortifiog i ue v oy,

Advécete



.aw LS w REPORT ON 48 (FORTYEIGHT) CASUAL LABOURERS.
: 4

(PART-B)

S Nz of Tomesl Lascers, ; Father’s Name i Dt of puuizl @ D of Dis- i D olre- Wasiner curesty | Remoanics
eaomaL | engagement encacener: I exnimed I ‘ <. .
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No. STA-51/EL/96-97/18

—2 &~

Govt. of India

ANNEXURE = _C ',

Department of Telecommunications,
Office of the Divisional Engineer,C.T.0O., Guwahatie

%
Dated at Guwahati, the 30,08.97

In pursuance of the Wigikmadxbl'Weenza Officer, 0/0
the CGMT, Assam Circle, Guwahati letter No. Vig/Assam/30(D)/
| 10 dtd. 10.,09.97 and the GeMe Telecom, Kamrup Telecom
District Guwahati letter No.@V/Kamrup/GN/96-97 dtd.
Telegraph Activity Area under HT/Guwahati are hereby
retrenched with effect frem the afternoon of 30.,09.97.

1) Sri Dhaniram Deka.

2)
3)
4)
5)
6)
7)
8)
9)
10)
11)
12)
13)

18)
19)
20)
21)
22)

L]

"
n
"
]
]
"
"
s
]

-Champak Talukdar

Sachin Das .
Xulen Das
Subhash Baruah
Niranjan Malakar
Sarju Basfore
Santu Chakrabory
Kameswar Kardong
Birbal Basfore
Kiran Che. Bero
Bijoy Boro

YRabin Ch. Bore
13) Miss Kiran Kalita
15) Sri Sanjay Saw
16) Mrs. H. Das

17) Sri

Nayan Jyoti Das
Pankaj Bora
Kusal Meghi
Khargeswar Kala
Madan Ch. Boro.

Sd/"’ ( So Taid)

Divisional Engineer,

Guwahati=781001.

| Copy for informatien & necessary action to 3-
1) The GeM. Telecaom, KTD, Ulubari, Guwahati=781007 for infor-
mation we.r.f. his letter and above.

2) All I/Cs of TeQOes & T/Cs.

3) All SDEs, CTO.Guwahatie.
4) The A.0.,CTO, Guwahati.
5) The Chief Manager,Dpptt.of STA,CTO, Guwahati.

Cenitis * 1o be true coyy,

{\ f'%fn,c;\t;n
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N BY Hanp
- GOVQ. of !ﬂdil.
Depaztmang af‘Talocommunicattann.

Harmertoanse = £

0ffice of the Divisional Enginaa:.tTU.ﬁuwahutﬁ.

N eccoxdengg with ¢the LngaéuAd:é:?r:BOT:.g::;E:IKS.
td PANRE [

ﬁ&: Neame Unig of Poating

0o srg Kore nyap Katd;;b CT0/Gvwnhety ungng S0E(Eleg)

02, » Jhanixamn Dukg Ueptl, nantuen.CTD.Guwaheti.
03, = Kusael Ch, Hudhi - Yo

04, = Bijoy Borg .o CTD/Guwmhet£ Under AsDo YRA

05, » Nirengan Wnlnkaz, CTU/Guwnhct£
U6, Sechin Chy Dag, ~do=-
07, = Chempgk Talukdar. ~dow

De, = Subhagh Bexrman, T/C Rly, Stmtinn.cuunhuti.
0%, e Senty Chmkmubortyo TeOo Apnam S chivalayao
bIP. ® fulep Chs Dag, TeGo Gnuhatirﬂiqh Court
11, = Khargegyar Xalitg, 71,0, Ulutkry
12¢ ¥ Rabin Che Hoza, Vele hosanm Secﬁﬁvalmya.
L X \.cno.-..-t-ﬂ‘u-----nh-s---u--- -----h--;bﬁb---~----
S/
(5.3, tLB)

Zivislong) !-.nu.im.ourp
C.T.B-Guwnhnt£~701001o

Copy tos-

01, The Doto‘Ad’T")p 0/8 tha GﬂT/XTB,Guuahati-701007
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. The ReSpondents beg to submlt the written statement

as follows s~

1. «.Thet in compliance Mithkthe4interim order ﬁt.25/7/03

F Guatral Aania

.Srrniﬂh

g

ceis sefen afeg [ ~S57
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Quweinwid Bench '

IN ﬁ’f‘"‘a CENTRAL ADMLNISTRA ‘fJ RATIVE TRIBUNAL

GUWAHATT BENCH:: GUWAHATT

0.4.N0~273 OF 2001

Hes

L E

ohri K.Kerdong and Ors.

w VS =

Union of Indie & Ors.

- AND -

IN THE MATTER OF ;:

Written statement submitted by

the Respondents.

the disengagement/retrenchment dtd 29/6/01 has been kept

- day to day basis till the O4 is not dispOsed off.

under suspension and the applicants are ‘being engaged on

2. . That the applicants were @rregularly engaged by

D.E./C T Ofwithout,competence and;justification in complete

52

3. Thet the vigilenc

‘defiance of the depertmental rules and instructions.

e cell detected:the grregularity .

and thelr dlrevtlon the appll ants were dis-engaged on

30/9/1997.

Contd....E/3

A



4e .+ That on :the order ofﬁthe'Hpnrble Tribunal dtd.
29/5/1998 passed in 0.A. To=112/1998 these epplicants
were re-engaged on 186T1-1998 after break of about 13

. rmonths,

| |
| 5e That Breek in casual service exceeding 12 ronths is

N not condonable in any circumstances as per circular No= .

! | : Ny |

: 269-3/92-8IN dtd 21/10/92 issued by the Telecom Directorate
R . New Delhi. “ |

:’ :

|

g

4 copy of the circular dtd 21/10/92 is annexed

hereto and merked as annexure = Ret

- VERIFICATIONawas
P
S

-

|

i

i

w

{

|
| ‘
‘li ]
|
|




N hebe not suppressed any mnterlal fact.

—m.-u—o-‘—-omw—--.tﬁut—.

I, Shri S?\MM thasdin Rag , Aach Divechy Tokten | 1,)

670 »FM. CJ\M,% /\-‘)sg%«‘ﬁkmw C,m/b @\Mm&ehgak 1
being aut rised do hereby verify and dewlure '

. that the stetenents made in this wrltten stctementx

are true to ‘my knowled&e informgtion and believe and -

And'I sign this V@nbflcetlon on this 4+&,th ﬁ
dey of Febnay 12002 | | L

Se g g

2 Romkor ORaedhn Bon |

.. Declarant. -
__________
...... Lot fere
OO0 v L T i 4
ROAT b e, Clmbeis i FRLICIN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:GUWAHATI BENCH:
GUWAHATI ,

IN_THE MATTER OF 3

Shri Kameswar Kardong & Others,

oo Applicantse.

Union of India & Ors.,. Respondents.
= AND

IN THE MATTER OF 3

A Re-joinder=-in=-Opposition filed by
the appliéént Sri Kameswar Kardong,
ggainst the written statement in O.A.
No. 273 of 2001.

( Re-joinder-in-Opposition Je

W

I, Sri Kameswar Kardong, 3/0 Repeswar Kardong,

resident of Village=- Birubari, Dist. Xamrup, Guwahati=-16,

Assam, do hereby solemnly affirm and state as follows 3=

1. That, I am fhe'applicant in the 0.A.N0.273/2001.
A copy of the written statement was served on me by the
Respondenté on 6th day of Feb.2002, I have gone through
the said written statement and understood the contents

thereof. The statements and avefments of the written

statement which are not specifically admitted by me are

" t0 be taken as denied.

2e That, as: regards the contents of paragraohs 1 &2
of the written statement the deoonent beg to state that

the Respondents has not answard all the statements put



-2 = \\e
‘put forward by the apolicant in their written statement.

3. That, as regards to paragraphs No.2,3 & 5 the
.Deponené beg to states that the Respondents has tried
to Justified the dis-engagement of the applicants wee.fs
3043497 and non-confgrmen; of Temporary status to them

" owing to break in casual service exceeding 12 months as
per circular No. 269-3/92-3TN dated 21.10,92 iséued by
Telecom Directorate, New Delhi. Moreover, it is not
correct to allege by the Respondents that the applicants
were irregularly engaged By the_D.E.,C.T.O. without
competence and justifidatibn and in complete defiance of
the departmental fules and instructions. Moreover, the

." then Chief'Superintent now re~-designated as DeE.,CeTe 0.,

Guwahati (Mr. M.C;Debbarma as justified the engagement of
the applicants in his réply to the letter of TDM .Guwahati
- No. TM/EST-179/96-97/45 dated 25.9.96 as stated -

* In this connection, it may be stated that the
casual Mazdoor under Serial No. 1 to 6 of Arnexure have
been engaged to meet up acute shortage of GroupQDistaff

in CTO/TOS and T.Ces prior to January/93. Now, their
engagement have been confirmed w.e.fe 01:01.93 as per
instructions contained vide CAMT/Guwahati letter No,RRFC-
18/RE dated 23.12.92 and NO.TTUI-1/3/9S-96 dt.18.4.95

vide letter No. STA-51/CL/96-97/04 dated at Guwahati the
30-10-96 addressed to T.D.M. Guwahati ( Marked as Annexure-

'B' of the original petition of the petitioner, Page=26)".
\

4e That, further by the said letter the C.S.,CTO also’
stated, " Casuél Mazdoor under Serial No.7 £o 22 of
Annexure = I have been engaged as per instruction of

‘C@MT/Guwahati letter cited above to meet up the requirement
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_ the requirements of rules P&T Financial Hand Book by

-3 -

of work load due to paucity of Group- D Staff" and
thus he justified their engagementse.

'In to the last para of the said letter he met

stating.
Certifled that minimum Casual Mazdoors engaged

in CTO/TOS and TCS of this Telegraph activity area under

Kamrup SSA are essential for smooth functioning of works

of this Unito“ In the Said let'ter the COSQ'CoToOo had

also stéted that during the same period he had shortage

of staff as per sanctioned strength and Jjustified
strength which were as follows 3=
i) ’I‘/Man (D/D) & T/Man (1I/D) Gateman, R/M etce
shortage as per sanctioned strength = 19
ii) Shortage as per justified strengh
_ ( yet to be sandtioned). - 5
_ iii) Staff. sanctioned by CMT(RM) for

manning newly opened 7 Telecom Cedtres
& coping up shortage at small DTO's -« 19

of Guwahati,

TP

Total - 43

Se ~ That, it is niQ clear that aﬁongs_43 Group=-D

Staff, the then C.S.,CTO had engaged 22 Nos Casual Mazdoor
amongst wham 7 were assumed as confirmed, and rest were
under the process of regularisation. All applicants of

the present petition wére there amongst those 22.

6. That, it may be further be mentioned that as per
schedule of the administrative power under (cesi, ccAa)
Rules 1965, the Telegraph Traffic Officer now STE have
shown as appointing authority of Group-C/D cadre whose

controlling authority is Superintendents, CTO/DTOs now
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designated as D.E.or SDE. Hence as per statutory rules
qf the Department they are still the competent authority
for appointment of Group C & D Cadres and for ordering
engagements of manpower either on overtime or as casual
Mazdoors, on exisgency of service. Moreover, if D.E.,CTO
was not competent for engagements of casual mazdoors,
they how the department wquldljustify its, own action
about re-engagement bf C/M in the instant cases in per-
sﬁance't? the order of the C.A.T., which has been again

done by DeEe ¢ CeTe Oe Guwahatie

Te That, moreover, it may be pointed out that due to

the fault of the Respondents the applicants were dis=-enga-
- - = e
ged on 13.9.92 and was re-engage aa 18,11.98 in response
—_—

to the Hon'ble Tribunals order No. 112/98 passed on

29.5.9i;/§piCh speaks itself that the respondents have

 failed €0 honour the order of C.AsTe for a period of 6

monfhs 21 days, and therefore, this period of break for

th petitioners should be treated as on duty. And if this

is done then the actual break period stands as less that |
8 months, whiéh condonable as>per Circular ¥o0.269~3/92=-STN
dated 21.10.1992 issued by Telecom Directorate, New Delhi.

Marked as Annexure-I by the respondents themselves,

8e That, it also not correct to allege by the respon~-
dents'that-the applicants were kept dis-engage for these
then 12 months. The fact is that during the said period
the authority had utilised the petitioners in the full
ser?ice'of the department but concealed the wage payments
records through unfairmeans. Such concealment of facts of
engagement by the department has become poss1ble only due

do its strict instructions to its officer that same casual
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Mazdoors should not be shown as engaged for more than
15 days at a strech and 60 days in an year under any
circumstances. Owing £o such instructions alongwith many>.
other circulars the situation have compelled the field
to replaée casual mazdoors by casual mazdoors if the work
stands to be of continuous nature so that same name of
one casuél mazdoor does not appear twice in payment voucher
for continuous period,,even in case the actual casual
mabout was found to be physically not rep;aceable.
Copies of the engagement letter and some engage~
ment certificates are annexed hereto marked as

Annexure - A series,

9. That, the statements made in this Re-joinder and

in paragraph / 2 ‘g',j\ are true to

my knowledge, those made in para : . '
d ‘ 2 4. 22 2¢%¢

are matters of records and the rest are my respectful —

- submissions before this Hon'ble Courte.

And I set my hand on this Re-joinder on behalf of
all the applicants, today the February;zooz.
at Guwahatie

identified by me,

X Ae? u)“@’d’@w(@"’?\

Deponent

Advocate‘§:CIE§k;
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IN THE CENTRAL ADMANISTRATIVE !TRIBUNAL ) LS
. ' W?’ﬂ lb‘“ \@
GUWAHATI BENCH : GUWAHATI. 2
. - E
0.A.N0.273 of.2001
: N\

Union of quia's Ors

Vs

Shf{IK.Kardong éjOré“"
AND

In the matter of

Written statement . submitted by the

Respondants against the Re-joinder

in opposition filed by the appiicant

shri Kameswar -Kardong. .

The Respondants beg to submit the written statement

s follows :-

. That the applicants were irregularly engaged by
.E.C.T.0. without competance and justificafion in complete
efiance of'Departmental Rules and instructions.

. That the Vigilance Cell detected the irregulérity ¢
nd their direction the applicants were 'disengaged .on
0.9.1997. .

Contda . op/z

ATt



3. That on the order of the Hon'ble Tribunal dated.

\
|
;
|
|
\
|
1

129.5.1998 passed in O.A. N0.112/1998 these applicants were

H
1
|

re-engaged on 18-11F1998 after breakvof about 13(thirteen)

fponths.

L
I
o

; .
4. That break in caused service exceeding 12(Twelve)

|
LFonths is not ' condonable in any ‘circumstances as per

.'!circular‘ No.289-3/92-STN  dated 21.10.92 issued by

Department of Telecommunication New Delhi.

SIS That the LE CTO(than Chief Superintendent) in his

il
!
I
|
i
i
}
i
|

letter No.STA-51/CL/96-97/04 dated 30-10-96 in his_feply to
|

yﬁhe letter of TDM Guwahati stated that -th e casual
&azdoors were engaged to meet up acute shortage of group D
étaff in CTO/TOs and TCs. As there was no formal approval

granted to DE CTO for engagement casual Labourers the DE

TTO had, then,'retrenched‘the petitioners on 30.9.97.
‘ . .

1 g 1
I
}

5. That is is not coorect that the authority had

 ti1ized the petitioners in full service of the LCepartment

It ' .
during the disengagement period and the wage payments were

#ade through unfairmeans. The "authority had done works
t

fhrough reputed Farms as per rules and payments were -made

'to the name of Farms only, not to the applicants to the

AFFIDAVIT
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1

‘behalf of Union of India/BSNL.

-2 -

AFFIDAVIT

I,shri Shankar Chandra Das, son of Late Gopiram Las,

aged about 54 years by profession service and being the

Assistant Director Telecom (Legal) office of the Chief

General Manager, Assam Telecom Circle, Guwshati, do hereby

solemnly declare and sitting on Oath as follows :-

‘1. That I_am a citizen of India.

2 That I am the Assistant Director, Telecom (Legal) I

am competent and authorised to swear this affidavit on

\

3. That I am fully competent with the facts and

circumstances of the case and acquinted with the case.

4., That the statement made in paragraph to

are true to my knowledge and belief and those made
in paragraph | to are the matter of records

and rests are my humble submission before this Hon'ble

. Tribunal.

5. And accordingly I sign this affidavit on this 5¥A_

day of March 2002 at Guwahati.

SRt Chancha a3

Deponernt
ARSIl Diracmor Tersoom tlegay
0/0 tre C. G, ML Telecom

‘azam (hrcle, Ciawansti--T8100%
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